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SHRI JASWANT SINGH: Sir, 1 would
fike .to put a specific query. In the last
six months, wha; has beedi the contribu- _
tion of the non-aligned news pool 10
broadcast over All India Radio ard Door-
darshan? The concept is quite old now.
Jhere is subscription to this concept by
us as also and the conference and now
we seem to be. to a certain extent, lead- .
ing the concept. My question is, what hus
neen the contribution? I do mot want in
percentage terms. I want in figures. Ano-
ther difficulty that we face, mn television-
broadcast, in most developing countries,
is about soft ware. There is insufficient soft
ware even within India. Is there a pro-_
posal for joiny development of soft ware
within the non-aligned countrics, because
soft ware is imporiant when 1t comes lo
quality and (the cultural dimensions of
the soft ware which you put across? That
is why, I would like to know, is there a
proposal for a joint, development of soft-
ware for non-aligned countries? Finally, is
the question taken up about the credibility
of non-aligned news pool because the most
importan; aspect of any news dissemination
is credibility and whut has been  the
thinking on this aspect?

SHRI VITHAL GADGIL: As far as
the firgt part of the qnestion is concerned,
we afe making increasing use of the news
that we get from the non-aligned pool.

SHRy JASWANT SINGH: How many?

SHRI VITHAL GADGIL: I will not be
able to give the figures just now. But by
way of illustration, I can say. If T re-
member correctly, on Friday, over All
indian Radio, the daliy bulletin which we
broadcast was based entirely on the news
that we got from this source. Now, in
regard to the joint collaboration tor soft
ware; this is one of the proposals, but
so far, there has not been any concrele
development. As I said, As T told the
House at the outset, this is a very infor-
mal organisation. There is no formal mem-
bership, mo central sccretariat. 1t is not
yet, institutionalised and there is no moni-
toring. Within these parameters, what best
we can do, we have becn trying to do. In
regard to the last part, about credibility.

it will also depend and our attempt will

be to hawe more and more credibility,
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SHR1 DHARAM CHANDER PRA-

SHANT: I yould like to know from the

hon. Minister whether this aon-aligned

news pool is succesful, from the point of
view of this country?

SHRI VITHAL GADGIL: Yes. If I
1ay quote: Out of the reported 60,000
daily average words circulated in the sys-
tem, Indian news pool desk contributes
as much as ten per cent. We are gelting
our message also across.

jllegal sale of farm land in Delhi

*143. SHRIMATI ‘KRISHNA KAUL:
Will the Migister of WORKS AND
HOUSING be pleased to stlate:

(a) whether Govenument are
of the illegal sale of farm land by the
unscrupulous colonisers in Delhi recently;
and .

(b) if so, what action Government have
taken in this regard?

THE MINISTER OF WORKS AND
HOUSING (SHRI ABDUL GHAFQUR):
(a) Yes, Sir, Such instances have come
to the nofice of the Government.

(b) Delhi (Land Reforms) Act, 1954,
forbids the use of agricultussl land for
purposes other than those connected with
agriculture. Wherever violations kad taken
place, Government had taken action. The
number of cases under trial is 1561. There
are many cases which are still under in-
vestigation.

SHRIMATT KRISHNA KAUL: ILand
prices in Delhi metropolis are shooting up
higher and higher because of acute demand
for land and the shortage of rcsidential
accommodation. [ would like to know from
the hon. Minister of Works and Housing
as to what steps the Government is taking
or propose to take to contain or reduce
the prices of land and io step up fegal
housing activity?

SHRI ABDUL GHAFOOR: Sir, {here
is housing shortage no doubt in Delhi.

* Government is taking all possible steps 1o

meet the demand. Since the demand is very
high, it is very difficul; 1o contain ji in
the short priod of time. As you know
Sir, the Delhi Development Authority is

[N
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constructing houses in large numoers and
offering them through their various sche-
mes, There is alsp another agency through
which houses are constructed, pameiy, the
HUDCO. So, all these steps are being taken
by the Government. It is true that the
prices of land in Delhi are increasing and
that is why the Act wag passed recently
in this very House for a larger Delhi
in which parts of Haryana, U.P. and other
States are being included. In this way the
difficultiss may be overcome but as you
are aware the influx of population in
Delhi is increasing every day, so all these
things are being taken into consideration
by th= Government. There are so many
other difficulties which we are trying to

. overcome. The second part of her ques-

" relevant,

tion relates to the irregular and illegal sale

of houses by owners conferring the power

of attornev to another person to overcome

this Acl. So, we are looking intg al] these
things. Proposals have beep sent to all the

departments concerned to see how there

will be a check over this action. . They
owney of a land or house gives power

of attorney to another“person and thus

sells the house wnauthorisedly or illegally

to another person. There is no registra-

tion in the Registrar’s office, So, it is very

difficult for the Government {y find oul

who is the person who has sold the pro-

perty illegally. So, we are aware of all

these things. We are taking all  possible

action to overcome these difficulties.

SHRIMATI KRISHNA KAUL. What
are the steps taken bv the Government to
check influx of people in Delhi? Govern-
ment ig certainly :aware of this problem.
but the steps taken are not adequate.

MR. CHAIRMAN: The question is not
(Interruptions) The question is
not relevant to the mamm question.  Yes,

Mr. Reddy.

SHRI B. SATYANARAYAN REDDY:
Mr. Chairman, Sir, T would like to know
from the Minister, how  many illegal
colonies have come up in or around Delhi
and how many of them have been legalis-

by the Government? Reports have
come in the press sometime back that
illegal transactions are taking place in
those colonies and the Government have

regularised some of these illegal colonies.
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I do not know what is the policy of the
Government in this respect. Recently, I
was given to understand, some of the
socicties went to the Government for regu-
larisation of their houses. 1 do not want
10 take the name of the Minister, but
your predecessor seems to have told them,
you go on with the construction first and
when the construction is over, then we
will automatically sanction it, it will auto=
matically be regularised. I wang to know,
what is the policy of the Government in®
this respect? Are the people allowed to
have illegal construction of houses and
develop colonies so that you can regu-
larise the same when the construction is
over? 1 want a categorical answer in this
regard. L4

SHRI BUTA SINGH: His pmdeoessor
is also here.

SHRI ABDUL GHAFOOR: My pre-
decessor js also sitting here. It is true
that a large number of illegal colonies

v

have started coming up. They had already »

started coming up and soms of them have
been regularised, but it is not the policy
of the Government that the persoms may
occupy cerfain plots illegally, or jhugies
and jhonparies may come up first and
then they will be legalised. It is not the

policy of the Government, but these things -

have happened, I admit it. If you go the
Trans Yamuna area you- will find - large
areas having been occupied by jhuggi
jhonpari wallahs coming from Bihar, U.P.
and others parts of the country.

SHRI B. SATYANARAYAN REDDY: 1
am asking about the big bungalows and
colonies. s

SHRI ABDUL GHAFOOR: That is

also true. In some parts like Palam on --

this side I have myself gone and seen
with my own eyes that construction of
buildings has taken place. These are the
hard realities which 1 do not want to hide
but it is not the policy of the Government
that you go on with illegal constructions
and we will regularise them automatically.
(Interruptions), As you are aware, when-?
ever any action starts taking place, there *
is a hue and cry not only from the
Members of Parliament but from the pub-
lic also. But taking into comsideration all

i+
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SHRI JASWANT SINGH: Mr. Chair-
man, Sir, the excessive urbanisation, socio-
ecomomic aspects etc., are not part of
the question, The guestion relates to illegal
colonization of farm land around Delhi.

_The hon. Minister said that the Govepn-
ment has no intention of colluding with
them. The problem arises precisely because
the executive and the Government appear
to be colluding with illegal colonization,
and where there is an appearance there
may also be a reality.

W 2uT ¢ gt wwr o gRi

. T would, therefore, like to ask what are
the criteria that the Government apply
when they legalize an illegal colonization,
If you do not have criteria, what factors
~ do you take into account when you lega-
lize such ijllegality? Now, if you do not
have criteria, even if you do not take
any factors into account, what criteria,
factors or considerations did you have in
mind when, for example, you legalized a
wholly illegal colony like Sainik Farms?
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ings we are going to do. 0T I

1 will take serious action about all these

developments. i

ST T aFar g gauel qrfafae,
1 will try to do it, fuTHl jt, and 1 hope,
after you will be satisfied,

SHRI H. L. KAPUR: Sir it was a ques.
tion about DDA where the Minister said
that the DDA ig going in a big way to
construct houses. But what one roads in
the papers is that the DDA is lagging
behind ip its building programme a great
deal and there is a lot of agitation. Firstly,
what steps are being taken by the Minis-
ter to sec that the DDA is able to cleat
the backlog? Secondly, the quality of conss

+ tructiog is so poor that the houses are

barely ready when they start falling.

MR, CHAIRMAN: Question not re
levant, Mr, Kalprath Rai;
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Nobody is allowed to have illegal cons-
truction.

qry AT & A g0 A WUF FqvEd
¥ faafesr § st a@ off Ifr A=
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SHRI BUTA SINGH. Sir, one thing,
I want to repudiate. The hon. Member

made an allegation against the predeces-
sor. That is all baseless,

MR. CHAIRMAN: No, no.

" - SHRI BUTA SINGH: He mentioned me.
“That is why 1 am saying.
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MR. CHAIRMAN: He only said that
it was regularised. He did not say any-
thing against anybody.

Affairs of ICRISAT

-*144, SHRI PARVATHANENI
UPENDRA:

e SHRI CHATURANAN MISHRA,

Will the Minister of AGRICULTURE
AND RURAL DEVELOPMENT be pleas-
ed to state:

(a) whether Government’s attention has
been drawn to the news item which ap-
peared in the Indiap Express of the 4th
February, 1985 under the caption
“JCRISAT is aboye law of the land";

(b) whether any inquiry hag been con-
ducted into the affairs of the institute; if
so, what are the details thereof?

THE MINISTER OF AGRICULTURE
AND RURAL DEVELOPMENT (SHFJ
BUTA SINGH); (a) Yes, Sir.

(b) No. Sir.

ol w3 v few : wanate w,
‘Tpftas ¥ @I ¥ U 9 ¥,
v & g -, feum G, femraa, fen,
F-us & Gferatny Sfaefadi at 5w W
& faeg ®@ FW 191 F qgT ¥ THQ
Sl # H § W g At w1 58 9
wigd g 5 awr w93 % aw 9w
fizeett fead W% FISEET A& oI Vo -
g gafus €9 % a0, a7g & faar
I G T AR A a1 =8t =7
AT 72 ‘TFAad 6 ggm w7 fom
TP AR IR GRgred agfen
S JARET TG T 1947 & G

. 3 & warfew § w1 fafds R -
fw&aaﬁﬂé%ﬁmf*ﬁﬁiﬁ??@
TTAY FI @AW H IuUAey G & |
wmwmrt%wggwmrg
fr 919 39 9°91 F F9C TA9 SO 9T
T 99 § "I § a7 I T 5997
FATS F wRw i faar § ok

The question was actually asked on the

floor of the House by Shri Chaturanan
Mlslua
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